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CENTRAL ADMIN ISTRAT IVE TRIBUNAL
B BANGALORE BENCH

Second Floor,

Commercial Complex,
Indiranagar,
BANGALORE~ 5g0 L RIS

Dated: 5 JAN olely

APPLICATION NO: 1679 of 1994.

APPLICANTS ; - Sri.S.Jayakumar,Bangalore.
V/s,
' RESPONDENTS : - The Controller General of Defence Accounts,
R. K. Puram,New Delhi and others.,
Te
. -~ Sri.R.Sharathchandra, Advocate,
! No.5/62, 59th Cross,Fourth Block,
Rajajinagar,Bangalore~560 0l0.
é. Sri.M.Vasudeva Rao,Addl.Central Govt.

Standing Counsel,High Court Bldg,
Bangalore1560 0o01.

Suhject:~ ~Porwarding nt -cepies of the Order-~ passed by the

Central Administrative Tribunal,Bangalare.

Please fing enclesed herewith a copy of tha ORDER/

STAY ORDER/ INTER Im ORDER/ piassed by this Tribunal in the sbove
mentioned spplication(s) on 22-12-1994.,
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGAILORE BENCH

0.A. No.1679/92

THIIRSDAY THIS THW TWENTY STCOND DAV OF DTCFMRER 1994
Shri Justice P.X. Shyamsundar ... Vice-Chairman
Shri T.V. Ramanan ... Member [A]

S. Jayakumar,

S/o S. Swamy,

Aged about 24 years,

R/a 4/4, DAD Quarters,

Cambridge Iayout,

Jlsoor, Rangalore. ... Applicant

[By Advocate Shri R. Sharath Chandra
V.

1. The Controller General
of Defence Accounts,

R.K. Puram,
New Delhi.

2. The Controller of Defence Accounts
[Ors], South,
Agaram Post,
Bangalore-560 007.

3. Sri Johnson, Major,
S/o ®uppan,
R/o NDAD Complex,
No.7/5, Cambridge Road,
Tlsoor, 'Bangalore-569 00R. ' ... Respondents

[By Advocate Shri M. vasudeva Rao
Addtk. Standing Counsel for Central Covt.]
ORDZ®E®ER

Shri Justice P.K. Shyamsundar, Vice-Chairman:

1. We have heard Shri Sharat Chandra, learned counsel
for the applicant and Shri M. Vasudeva Rao, learned
Standing Counsel for the respondents and find no subs-
tance - in this application wherein the applicant who
sought selection to a @Group D post in the office of

Controller of Defence Accounts, Bangalore has since
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tions contained such a stipulation. Counsel was unable
to lay hands on any provision of the recruitment rules
enjoining such a provision and what is more as we
have ourselves seen there is nothing in the notifica-
tion ihviting applications making any consession in
that beﬁalf about seniority and in that situation
it is futile to contend that selection should be rela-
table to the seniority of the parents .and guardians.
There is absolutely no basis for such contention‘and

©it, therefore, fails.

3. As we are satisfied that the vselection of the
candidates was made purely on the basis of the perfor-
mance at the interview where the applicant A4id not
perform just well enough, therefore, it follows that
this application is without any substance and is liable

to be dismissed. It is ordered accordingly. No costs.
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